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RE QUESTION OF PRIVILEGE 

12 hn. 

8bri Hem Barua (Gauhati): Sir, 
just a clarification, Sir. 

Mr. 8peaker: I am not allowing it. 
No, 1 have already allowed him two 
or thl'~e questions. 

Sbri Hem Barua: I want a ruling 
on a different point, Sir. I! d(,c:, not 
concern the Question Hour. I want a 
clarification on a diffrrent mnttpr. 
When a Mini,t,'I' makl's a ,fat.emcnt 
and tlh'n rnth.!l' tries to ".ny an 
opportunity (of knowing t!.·· actual 
position about : c\·,'r31 th;'lgs, does it 
amount to a ql.:'·stion or privilege or 
not? (JlltI'Trllrtions). 

Shd Raghuaath Singh aran ..~ : 

'Vhat i·; tLl' point of· order? 

Slili lIem Ihrua: I submitted a 
p: ;''-'''''''' motion O!l Shri Malaviya's 
an~ 'r in fPjation to Hlldrasagar Oil 
Well .... 

IUr. ~pcakcr: I do not know how to 
control the hon. Member. He says 
that when a Minist('r makes a mistake 
in hi., stall·nwnt. according to him, it 
is a QuestIOn of pl'ivil .... ge. I must look 
into it. I have held repeatedly that 
no qu('stion of privilege arises when-
ever a Minister makes a statement. I 
haw already told him that we have 
to send it to the Minister and it 
should be brought to his notice. It 
he thinks that the statement he made 
is wrong he will correct it. If he still 
teels that he was right, we leave it 
there. Th~re is no question of privi-
lege arisin, there. I have already 
told Shl'i Hem Barua that this is the 
rule that we have adopted. BLlt Shrl 
Hem Barua wants to take it up as a 
motion of privilep. I have told him 
that I will ,ive formal notice to the 
bon. Minister. Let us hear him a_. 
I do not know why the hon. Member 
pU highly impatient. I am afraid 
exeitement is quite 1UlIIeeeI88I7 OIl 
this question. (I,.,.,.,..."..). 

....... --....-

the Table 

Mr. Spealler: Order, order. It ia 
impossible for the hon. Member to 
tollow any other; and no other person 
can follow him. In the cale ot • 
similar question raised by the hon. 
Member Shri Siva Raj sometime alO. 
I said that the matter was heine 
referred to the Minister. With res-
pect to the point raised by Shri Hem 
Barua now, let us hear the hon. Minll-
tel'. I am willing to be convinced 
that this is a matter ot privile,e. But 
Jet us see. 

,,1 ~ fir'l ~ )  : ~ 
~,~~~~~~~ 

~I ~~~~I 

Papers to be laid onthe Table. 

Mr. Speaker: I am not going to 
allow that. Hon. Mcmbl'rs must give 
mL' notke before the Question Hour 
is over, and not after the Question 
Hour is over. in which cllse I would 
h!l\'(' PUt urI some of thl~ other ques-
tions. 

'IT ~ i  ~ ; Jl rirm rqy fir; 
~m~~'P  m~ 1ft 

~ ~ ~~.m-~~ 

~ fir. ~ ~ mfro;t' ~"'" 
it t'FetF+i!C "1 

SI.' ~:~t~n 

.-m~~1IT~t 

II.M ...... 

PAPZRS LAID ON TBJ: TA.BI..& 

AUDrnD AccouImI OJ' RaAmn'AftOIr 
I'bIAlfC& ADMDfIftllA'I'JOJI 
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[Shrimati Tarkes.hwat'i Sinha] 
beg to lay On the Table a copy of 
Accounts of the Rehabilitation 
Finance Administration for the year 
ended the 31st December, 1958 along 
with the Audit Report thereon, under 
sub-section (4) of Section 16 of the 
Rehabilitation Finance Administration 
Act, 1948, [Placed in LibraTli. See 
No. LT-2753/611. 

12,05~ hrs. 

MESSAGES FHOM HAJYA SABHA 

Secretary: Sir, I have to report 
the following messages received from 
the Secretary of Hajya Sabha:-

(i) "In 'accordance with the pro-
visions of sub-rule (6) of rule 
162 of the Hules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am 
uln'ct~'d to return herewith 
the Appropriation (Railways) 
BilJ, 1961. whi<-h was passed 
by the Lok Sabha at its 
SItting hdd on the 10th 
Mun~h, 1961, and tmnsmitted 
to the Hajya Sabha for its 
recom!l1cnliutions and to state 
that this Hnuse has nO recom-
mendutions to mak.. to the 
Lok Sabha in rei:urd to the 
said Bill." 

(ii) "In accordance with the pro-
vIsions of sub-rule (6) of 
rule 162 of the Rules of 
Procedure and Conduct of 
Business in the Rajya Sabha, 
I am dirC<.'ted to return here-
with the Appropriation 
(Railways) No. 2 Bill, 1961, 
which was passed by the Lok 
Sabha at its sitting held on 
the 14th March, 1961, and 
transmitted to the Rajya 
Sabha for its recommenda-
tions and to state that this 
House has no recommenda-
tions to make to the Lok 
Sabha in regard to the said 
Bill," 

(iii) In accordance with the pro-
visions of rule 125 of the 

Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to 
infonn the Lok Sabha that 
the RajYa Sabha, at its sitting 
held on the 16th March, 1961. 
agreed without any amend-
ment to the Banking Com-
panies (Amendment) Bill, 
1961, which was passes by tle 
Lok Sabha at its sitting held 
on the 6th March, 1961." 

12,05~ hrs, 

PHESIDENT'S ASSENT TO BILL 

Secrct.uy: Sir, I Jay on the Table 
the Appropriation Bill, 1961 passed by 
the Houses of Parliament during the 
current Session and assented to by the 
Presidf'nt since :1 report was last. made 
to the Hou,;e Oil the 14th February. 
1 fl61. 

12,06 hrs, 

STATEMENT HE: Am CRASH 
NEAR TAMBAIL,\M 

The JUinister of Defence (Shrl 
Krishna Menon): Mr, Speaker, Sir, 
Government deeply regret to have to 
inform the House that an Indian Air 
Force HARVARD aircraft which is 
part of the complement of the Madras 
Auxiliary Air Force Squadron station-
ed at Tambaram crashed in the course 
of a training flight, 40 miles south of 
Tambaram on the 12th of March, 
1961. The aircraft was piloted by 
Flying Officer Ganesan of the Auxi-
liary Air Force, Flying Officer Ram-
rohan also of the Auxiliary Air Force 
was the other pilot, 

A Court of Inquiry has been 
ordered. While no final flndings with 
regard to the cause of the misbap or 
the full circumstances can now be 
stated. the facts as at present known 
warrant the belief that the aircraft 
developed en,ine trouble a sbort 
while before the accident. Only 
detailed investlption by the Court of 


